®

YANO, Qo NO, 32/97

21l=1=2000
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Hont ple Mr. dafiq dio, J.M,

None for the aprdicant, sri ax Gaur, coungei the

respongents, deara sri 4K Gaur, Ucjer is dictateg separately
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order of remoOval datled 30-12-1999 pasgsed by the disciplinary
authority land the order dated 10-7-192 of the appellate
authority |and had declarei the applicant as entitlej of *-
all consequential penefits of guashing the puni shment

order,

3. since the counter affijavit in this case was filed
on 2]-10-1997 and no rejoinder affidavit hag been filed
till date|and the learned counsel for the applicant has

also not ghosen to remain present, we 4o not congider

postponement of hearing and take up the contempt petition,

p. Parties have filed counser reply in which

mentioned that after the order was recei yed

filing Spegial Leave Petition (SLP), This matter was
again procpssed in the Rallway BoOard in congultation -
with the L gal adviser who disagreed with the recommend at.
ion for filing the SLP ang the Upp, Parties decided to
implement the order passed by the Iripunal in the

The delay i implementing the orger ig for this reason

anq not unintentional according to the Ppp, Parties,

6, The
that the applicant has been given all the benefits of

tp, Parties have claimed inthe counter Ceply

Head Clerk|togetherwith all conseguential penefits which
consisted pf payment of As.1,18,941/=- tonards cher arrears
and Rsv2,9%8/- towards arrear Of hra. The payment of
praductivi link bonus is als9 claimed to have peen
arrafged, |As regaras promotion of the applicant to the
post of Uffice guperintenjentGrade il, it is mentioned

Mthat the applicant was called in the selection put he
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remained absent and submitted refusal for appearing in the

written examingtion,

.

7. Norejoinjer affidavit has been filed and hence the

averment made by the Upp, Parties is taken as proved,

8. It is, therefore, clear that the_order of the Tripbunal

has been compglied with, The jelay has been suitably

explained, The contempt petition is, therefore, dismissed

and notices lssued are discharged,
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